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STATEMENT RE. RECENT LEGIS-
LATION IN NEPAL AFFECTING
RIGHTS OF INDIANS

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): Sir, I beg to lay on the Table
a Statement on the recent legislation
in Nepa! affecting rights of Indians.
(Placed in Library. See No. LT-
7497 /66).

Shri Joachim Alva (Kanara) Sir,
you promised to call me.

Mr. Speaker: Yes, what ig his point
of order?
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‘, Shri Joachim Alva: Sir, I want to

i ask you whether Shri Bagri can
| change four places in onc day? Can
he jump from place to place and

speak? One day when your Chair
is vacani he will jump to your place
and sneak from there.

Mr. Speaker: He might not have
intended that up to now, but giving
him a suggestion might encourage
him.

Shri Joachim Alva: The other day
also he changed four places. I want
you to psrmit him to speak from one
place only.

Mr. Speaker: As I have not been
able to allot him a particular place,
I have to tolerate. it.

Shri Hem Barua (Gauhati): Sir,
what jappened to item No. 20 of the
Order Paper?

Mr. Speaker: That statement has
been placed on the Table.

Shri Hem Barua: Sir, I wrote to
you that I want to seek a clarifica-
tion. Can I seek that clarification
from the Prime Minister?

Mr, Speaker: Let Shri Dinesh Singh
come, I will allow him.

Shri
comes. ..

Hem Barua: Sir, when he

Mr. Speaker: I will call him. Let
Shri Dinesh Singh be asked to be
present

1345 hrs.

MOTION RE: ELEVENTH REPORT
OF THE COMMITTEE OF
PRIVILEGES

Shri Kapur Singh (Ludhiana): Mr.
Speaker, Sir, the genesis of the sub-
ject matter over which the Eleventh
Report of the Committee of Privileges
has been presented to this House on
the 30th November, 1966 has been

DECEMBER 2, 1966

Privileges Comm.
Report
given in the opening paragraph of this
report, It arises out of a question of
privilege, raised by Shri Madhu
Limaye on the 18th August and re-
ferred to the Committee by the House,
against Col. Amrik Singh with regard
to a letter dated 4th August, 1966
written by Col. Amrik Singh to the
Speaker, Lok Sabha, which mentioned
of a document alleged to have been
sent by Shri Jitt Paul showing an
entry of payment of a sum of
Rs. 40,000 against the name of Sardar
Hukam Singh, Speaker, Lok Sabha,

7018

Jt will be recalled that there was a
lapse of a few days, I think three or
four days, before the matter was re-
ferred to this Committee and between
the date on which the letter of Shri
Madhu Limaye reached your hands.
As subsequent developments in this
case show, this was one of the most
unfortunate things that could have
happened, because a careful perusal
of the report shows that, throughout,
the Committee was burdened with the
most terrible alternative of either
paying attention to the words which
you spoke when you referred the
matter to the House or to proceed in
accordance with the rules which are
mentioned in the book of Rules of
Procedure. The words with which
you referred this case to the Com-
mittee were, in substance, to the effect
that if such a document at all exists
or ever existed then “I shall resign
my office”. It became a burden on
the mind of the Committee. 1t would
seem from a perusal of the report that
they felt that either they have to pro-
ceed in accordance with the require-
ments of the Rules of Procedure and
find out the facts in regard to the
matter referred to it, or to resign to
the alternative which you had offered
to this House, namely, to resign your
seat if the existence of thi$ document
at all can be shown to be a fact.

Mr. Speaker: Does he mean to say
that the Committee came to that con-
clusion because they had before them
the fact that I had said that I would
resign?





